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Manufacture of Mica Paper

1597. SHRI AMAR NATH
CHAWLA:

SHRI CHANDRA SHEKHAR
SINGH :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state :

(a) whether the Research and Deve-
lopment Organisation of his Ministry
for Electrical Industry has evolved a
process to manufacture paper from
mica ;

(b) whether it has entered into an
agreement with a firm in Bangalore for
the manufacture of mica paper and if
so, the name of Bangalore firm and the
terms and conditions of the agreement ;

(c) the time by which the mica
paper is likely to be manufactured ; and

(d) the present import of mica
paper and the foreign exchange spent
on its import every year ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a) Yes, Sir.

(b) The Research and Development
isath for Electrical Industry,
Bhopal has entered into a collaboration
ag:\e’mem with M/s. Senapathy Whitely
(Private) Ltd., of Bangalore, for impor-
ting to the latter the know-how for
manufacture of mica paper. The broad
terms of the agreement that Research
and De ent Organisation for
Electrical will receive a lump-
sum payment of Rs. 1 lakh, and 23%
of the gross sale grocesds as service
charges for a period of 5 years from
the commencement of commercial
on.

{c) The production of mica paper by
the Bangalore firm is likely to com-
mence in 1974-75,

[(d) Figures in respect of import of
mica paper and foreign exchange spent
on fts import are not readily available
as this item is not separately classified
in the “Revised Indian Trade Classi-
fication” on the basis of which foreign
trade statistics are complied.

SRAVANA 18, 1894 (SAKA)

Burning alive of
Harijans in U.P. (C.A.}

Manufactore of Steam Car by Delhi
Automobile Firm

1598. SHRI NIHAR LASKAR : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether an attempt to produce a
steam car in India is being launched
Delh: automobile firm ; ‘:gd by

b) if = i
‘he(nof? o, the salient features

182

THE DEPUTY MINISTER THE
MINISTRY OF INDUSTRIALHIQ)EVE-
LOPMENT (SHRI SIDDHESHWAR
;’RASA[)) ¢ (a) Government have po
information in this regard.

(b) Does not arise.

“Phony business of Bombay
Telephones”

1600. SHRI B. S. BHAURA : Will

the Minister of COMMUNICA’
be pleased to state : TIONS

(a) whether attenti
has beon dr on of Government

; awn to the news agpea.nn'
in the Blitz dated 10th June, 1972 vmg
the heading “Phony Business of Bombay
Telephones™ ;

(b) whether that matt been
investigated ; and er bad

(c) if so, the findings of the j je
gation and the steps taken ? ¢ tmvests

THE MINISTER OF COMMUNI-
CATIONS (SHRI H, N. BAHU-
GUNA) : (a) Yes.

(b) Yes.

(c) The allegations contained in the
ge:vs‘faper report were not substan-
ated.

12.11 hrs.

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE—Contd.

BEPORTED INCIDENT OF BURNING ALIVE
OF TEN HARIJANS IN MACHHARIYA VIL-
LAGE OF MORADABAD DISTRICT IN ULP,

MR. SPEAKER : Shri Ram Niwas
Mirdha will now make a further state-
ment regarding the reported recent inci-
dent of burning alive of ten Harijan
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women and children in Machharly
village of Moradabad District in UP. -

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA) : Sir, according to the infor-
‘mation received from the State Govern-
ment an accidental fire broke out in
village Machhariya of Moradabad dis-
trict on 11th May, 1972. The village
is inhabited mostly by Harijans, One
boy and three girls died on the spot
due to the fire. An elderly woman was
admitted to the Civil Hospital, Morada-
bad where she later succumbed to the
injuries. Immediate gratuitous  relief
was provided to the victims of the fire.
The = State Government propose lo
provide assistance to the fire victims
for the construction of their houses

also.
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SHRI B. P, MAURYA : On a point
of ordcr The Minister is not supposed
to make a wrong statement on the floor
of the House. It is wrong to say that
the State Government or the District
M istrate did not know about this

ot. This is a wrong statement. I
challengg it on the floor of the House.

You are misguiding us, It is a wrong
statement of fact. ou mt  an
enquiry committee, and let e Minister
find out. I am prepared to remsn my
seat if what 1 have said is proved to
be wrong.

AUGUST 9, 1972  Harijansin U. P. (C.AJ)
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SHRI BUTA SINGH (Rupar) :
just want one clarification. Ordinarily,
1 have never intervened,

MR. SPEAKER: Ordmanly,
procedure does not allow
wise, I would have allowed you

the
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SHRI BUTA SINGH : 1 would never
have intervened. It is not a question
of procedure, but the question is so
serious and it involves the lives of so
many people, Here is the hon. Minister
who has made a statement and it has
been challenged by an hon. Member.

SHRI B. P. MAURYA : Yes; I am
prepared to resign if whatever I have
said is wrong. The FIR is wrong. The
report was given to the Collector. They
moved an application. All these pupers
are on my record. If what I say is
wrong, | am prepared to resign.

W gER W ®AW : §5 A,
afgs qzmi & ITF A FT4 8000
T4 9T W H ZAC FET AT FiF
i ? 3w ™A I afaw wea

Tifgr 1

WwIW WERT : I8 A Sy AT
i Rt & omT A AR I
agr A fwdtt a0 3z == owd A A
aaen 3

=t GFN WR wOA@ ¢ AU ¥R
¢ faoayr & o3as AAwr I an
A WEA AT 9 ;IR IT )

SHRI BUTA SINGH rose—

MR. SPEAKER : Mr. Buta Singh,
yourself and Mr. Maurya can meet the
Minister and tell him what are the facts,
(Interruption)

SHR1 BUTA SINGH: The hon.
Minister has taken a position saying
that is a question of law and order—
(Interruption)

MR. SPEAKER : Your name is not
there. How can I help?

SHRI BUTA SINGH: The facts
supplied now to this House by the hon.
Minister are quite different from the

facts given to us.

The facts given to us are very
revealing,

MR. SPEAKER : There is a proce-
dure jor it. Shri Ramkanwar. (Infer-
ruption)

7—7 LSS/72
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st gwR ww weAm : Af W
N oAy wow 1 owA wdw @
f&a am agi ¥ ayq gfedde argd
AT H7 TR OAAH W oA AT
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SHRI A. K. SEN (Calcutta—North-
West) : 1 appeal to the hon. Minister

to look into the figures. Rs. 8,000 is
nothing.

SHRI DINEN BHATTACHARYYA
(Serampore) : He asked whether
Rs, 8,000 were distributed to the whole
village or to a particular man only.

MR. SPEAKER : He has replied to
it. He has not got the information. {In-
terruption).

SEVERAL HON. MEMBERS rose—

q gw W weAm A
#ElRa, XL TWM T wAT A A §
ag 8000 TWAr AR wa ) faar §
. ¥ uw difex gqfeare &
A fag &7

AT wyAEAT Wadi T E | F AW
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frar ¢ ? o< fans A 49 § 3T WY
frar wrar fear & P wm wRea T
werrar fa Faw sooo T fRur 2 W
A swigm g o fawd afzaw &
AT 7t € SR feaa faar gar
foas waw a§ § w4 wWa ey
N frgar foge &7

st ww frgm faat : ag AW
¥ Try e WYE 7L § | Unterruption)

MR, SPEAKER : I am not going to
allow any more questions, Why are you
interrupting Mr, Kachwai is holding up
the proceedings.

st gem WR WAL : VI AT
g 7 fagh W 3T A Dew AN
§ ok FR3 awmed faadl Wk
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SHRI B. S. MURTHY (Amala-
puram) : Sir, on a pomnt of order. A
special responsibility has been cast on
the President of India to take care of
the weltare of the Scheduled Castes and
Tribes. How can the hon Minster
take shelter under some other provision
and say that this 1s a law and order

problem and nothing can be done by
the Centre.

MR, SPEAKER . You know that this
is not a pomnt of order.

st Ao femte wat (r) @ owemw
wEag, Wl agiar 7 WM oqwar &
¥ st N anh Twwer § ¥z w@ e
yur Al & feolis % § i g
war fedm ) gfs W™ o9r frEr
fear w1 w & swfeg ftis o
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SHRI INDRAJIT GUPTA (Ali-
pore) : Is he admitting that it is not
accidental ? If it is acidental fire wh
say & @7 g7 PN WY AT Y AT ¢

If you do not bhelieve that it is an
accidental fire, that means gou are ad-
mitting that the report sent by the State
Govermnment is a bogus one.
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¥ o i wErd a9 K0 aF
0 T WA AT



